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NATIONAL BANK FOR AGRICUL-
TURE AND RURAL DEVELOPMENT 

BILL—Contd.

MR. DEPUTY-SPEAKER; We shall 
now take up further consideration 
o f  the National Bank for Agriculture 
•nd Rural Development Bill. Mr. 
Xavier Arakal may continue.

SHRI XAVIER ARAKAL (Emaku- 
lam): Sir, yesterday I was refer-
ring to the Finance Minister’s speech 
of 1981 relating to the importance 
given by the Government to the 
agricultural sector. I may also be 
permitted to refer to paragraph 48 
o f h ig  speech in order to show that 
t h ig  Government has given more 
emphasis and importance to the up-
lift of the rural economy. Here it 
says:

“ParaHeiwith the effort at boost - 
ing total agricultural production, 
the Annual Plan lays great stress 
on special programmes to benefit 
the weaker' sections of rural society 
such as landless labour, small and 
marginal farmers, rural artisans 
and scheduled castes and scheduled 

, .  tribes.”  -

So, the Government has been en-
deavouring to have proper rural 
credit facilities for the rural areas. In 
this context I may be permitted to 
refer- to the Sixth Five Year Plan 
before I take up the clauses of this 
Bill, in the Foreword of this Sixth 
Five Year Plan document it is stated:

“The Sixth Plan envisages a sig-
nificant augmentation in the rate of 
growth of the economy with an 
annual growth rate of over 5 per 
cent. In this five-year period "we 
expect to see progressive reduction 
in the incidence of poverty and un-
employment and- also in regional in-
equalities, Greater emphasis >iaa 
been laid on the speedy develop-
ment of indigenous sources of
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energy infrastructural sectors-
of coal, energy, irrigation and tan*- ^ 
pot. High priority has been given 
to agriculture and rural develop-
ment and allied agricultural acti-
vities like animal husbandry, 
dairying, fisheries and also th®. 
forestry sector, with accent on. 
development and conservation. 
Substantial outlays have been allo-
cated for the expansion in core 
sectors and also for cottage, village 
and small industries as well as for 
the programmes to provide mini-
mum needs,’ ’ ■

Sir, I am referring to these books 
because the Government has allotted * 
a substaintial sum for the u p 'lift of * 
thie rural economy. As a “result of 
these endeavours, three or four niain 
areas have developed rapidly, espe-
cially in the priority sectoF. ~

As far as Priority Sector ig con-
cerned there ig a Report on the 
trend and progress of banking ~ In 
India 1980-81. That is the Reserve 
Bank Publication. It has very clearly 
said on page 12: _ _

“Priority Sector Targets

Bank were advised about the _  
acceptance of the recommendations of 

.the Working Group on the Modalities 
of Implementation of the Priority ‘ 
Sector Lending and the '20-Point 
Economic Programme. The banks 
were ag to endeavour to att£in H ie 
following targets; ,

............. In achieving the target o f
40 pep cent of total lending to the 
priority sector by 1985 banks should 
aim at ensuring that a minimum of 
40 percent of the additional credit 
every year flows to the priority 
sectors." — •

In this background we have to 
examine how far this apex body, the 
so-called National Bank, will ensure 
proper credit facilities and uplift the 
rural economy. "
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The preamble of this Bill says;

“to establish a bank to bS known 
ag the National BanE” for Agri-
culture and Rural Development for 
providing credit for the promotion 
of agriculture, small-scale indus-
tries, cottage and village industries 
handicrafts and other rural crafts 
and other allied economic activities 
in rural areas with a view to  pro-
moting integrated rural develop-
ment and securing prosperity of 
rural areas and for matters connect-
ed therewith or incidental thereto.”

If you refer to the definitions, clause 
on “agriculture” explanation to (a) 
■ays:

“For the purposes of this clause, 
“pisciculture” includes the develop-
ment of fisheries, both inland and 
marine, catching of fish and all
activities connected therewith or 
incidental thereto;”

My first ‘submission is that this is a 
very narrow view.

If you refer to the other clauses of 
this Bill it is nowhere mentioned "that 
sufficient fund will be SiVen for the 
development of fisheries. I have been 
saying again and again that we
should have independent cabinet 
ranking Ministry for the proper deve-
lopment of fisheries. I would like to 
know as an apex institution how far 
you are going to help in the develop-
ment of fisheries.

Another point which I would like 
to highlight is the co-operative 
sector. In definitions (d), (f) and
(u) refer to the co-operative sec-
tor. The Reserve Bank of India
Annual Report 1980-81 at page 4]6 
has given very elucidating figures ^  
far as co-operative sector is concern-
ed. It says:

“As on June 30, 1981" there were 
1,604 co-operativet banks coming 
under the purview of the Banking 
Regulation Act, 1&49, comprising 29 
State co-operative barfks, 347

central co-operative banks and 
1,228 primary co-operative banks. 
The total number of licenced co-
operative banks stoo'd at 304, com-
prising 7 State co-operative banks,
25 central co-operative banks . and 
272 primary (urban) co-operative 
banks.

During the period July 1, 1980 to 
June 30, 1981, 180 licences were is-
sued to 18 State co-operative bank* 
and 162 primary co-operative banks 
for opening new offices> as against 
113 licences issued during the 
corresponding period of 1979-80.

This House expressed the view 
that many of these co-operative banks 
are not catering to the need of tha 
needy. It is monopolised, controlled 
by the affluent part of the rural 
society.

Therefore, it should be seen that 
the benefit percolate to the lower 
strata of society. But it being a State 
subject, j do not know how far the 
Central Government can interfere in 
this matter.

Coming to clause 21, sub-clause (3),
it says:

“ (a) to any State cooperative 
bank if the loan or advance is fully 
guaranteed for repayment of princi-
pal and interest by Government;”

Why should be State Government 
give a guarantee? If the object is to 
give credit to cooperative sector, do 
you believe in the credibility of the 
State cooperative bank or not? I do 
not understand why this proviso is 
put here. This is a matter for the 
hon. Minister to examine. Why are 
the State cooperative banks asked to 
give a guarantee 0f  the State Govern-
ments as far as the payment of 
principal and interest is concerned?

Another point which is very im-
portant is in regard to the duties of 
the Managing Director. If you refer 
to Chapter III, Management of the

2491 LS .—11
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National Bank, Clause 5, sub-clause
( 2) says:

“ . . . shall act on  business 
principles w ith  due regard to  p u b-
lic  interest.”

“public interest” should be  the 
param ount consideration. W hat you  
mean by  “ business princip les” ? A re  
you  'going to put a high rate o f 
interest? I w ould  like to know  it.

A b ove  all, if you refer t0 the duties 
and functions o f  the M anaging 
Director, sub-clause (3) says:

“ . . . and m ay also exercise all 
pow ers and do all ac_ts and things 
w hich m ay bo exercised or done 
by  the National U ank.”

W hy should you  give such w ide 
pow ers to the M anaging D irector? 
W hat are the pow ers o f the Chair-
man? Ag far as this B ill is concerned, 
the Chairman has the duty to preside 
over the meetings. That is all. The 
entire pow er is concerntrated in one 
individual that is, the M anaging 
Director. Do you  agree w ith  the p ro -
position? 1 don ’t. W e have been 
saying that there should be  decentra-
lisation, division o f labour and 
duties. Too much pow er vested in 
the M anaging Director, tho_ugh this is 
an apex body, m ay not be" conducive 
to the proper functioning o f  the Bank 
Itself. It is at par w ith  th& IDBI and 
other apex financial institutions. But 
w e know  tKe problem s and difficulties 
in getting loans from  these insti-
tutions. ’ -  T ' ~ A

Further, Clause 9. sayS;

“ No person shall be  a director 
who—

* * *
(2) The appointment as director 

of any person who is a M em ber of 
Parliament Oj- the Legislature o f anv
State shall, unless within tw o 
months o f the date o f  hig~ appoint-
ment l ie  ceases to be “such m em ber> 
be void  ..
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I do not kn ow  w h y  this untoucha- 
bility  as far  as the M em bers o f 
Parliam ent or the Legislature ar© 
concerned. Though there m ay be  som e 
constitutional im pedim ents, w e should 
try to have people ’g representation in 
the financial institutions.

PROF. N. G. R A N G  A  (G u n tu r): 
They can be in the A dv isory  Council.

SHRI X A V IE R  A R A K A L ; Yes, 
they can be. But they are debarred.
I am v e ry ’ m uch pained to see this 
provision  here. That is w h y  1 am  
bringing to the notice o f the hon. 
M inister that though this m ay be an 
office o f  profit, m y subm ission is that 
+hat should be rectified.

-The M em bers o f Parliam ent on the 
Legislature are not un-touchables. 
There are m any capable M em bers o f  
Parliam ent w ho can give ^proper 
advice or consultation. There Should 
be a representation o f the M em bers o f 
Parliament or the Legislature or 
elected bodies.

Then, Clause 38 says:

“ The National Bank—

(shall coordinate its opera-
tions and the operations o f va-
rious institutions engaged in the 
field o f rural credit . •

M ay I ask what w ill happen, to  
the existing system ? W ill this create 
m ore red tapism or m ore problem s 
because some loans are lim ited to 18 
m onths’ period?

A nd how are they going to fu n c-
tion? I think that this proposition 
‘shall coordinate its operations’ should 
not be an im pedim ent m  the im ple-
mentation o f this Bill, Otherwise, the 
ob ject w ill be -defeated. The fact is 
that a farm er or an institution has to 
go from  pillar to post to get a loan. 
Therefore, this is a matter w hich  
should be considered a little m ore 
carefully.

Clause 44 is “The National ’Bank
shall establish a Fund, to be know n

NOVEMBER 27, 1981
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as the Research and Development
- Fund.”

* But, it is not m entioned in the 
Statement o f O bjects and Reasons. 
H ow  are you  going to give the 
m on ey? W hich  are the institutions? 
The answer m ay be, w hen the rules 
are fram ed this w ill b e  elaborated. 
But this is an odd Clause in a B ill 
like this w here the main object is to 
give credit facilities to various institu-
tions as an apex body. But here it 
says that there w ill be a Research and 
D evelopm ent Fund. I fu lly  agree with 
you  that there should be m ore R e-
search an^ D evelopm ent in the agri-
cultural sector, especially  in the 
fisheries sector. But, h ow  and what 
are the schemes w hich  the B ill has 
enunciated and explained in this 
Clause? I cannot understand. 
That is a mattrr which requires re -
consideration

In Chapter IX , w e find 

"Staff”

50. ( 1) “ The nationalised bank 
m ay appoint such num ber o f offi-
cers . . . ”

M y one hum ble submission1 to the 
M inister is this: Please don 't put any-
body on deputation. Many firms, 

~ m any pub’ ic sectors have this system.
K in dly  s^e that the staff ar-a not 0.1 
deputation, especially thG managerial 
cadre- If w e want to have proper 
im plem entation, and use this Bill, 

' k indly  sec that thig Clause is rather
taken car* of, by  not putting on depu-
tation.

. These are ?ome o'f the observations 
that I w ould like to make. Otherwise, 
this Bill is really, as I said Garlier, a 
mile-ston'e in tbe matter o f  credit sys-
tem  in the rural areas.

Y ou  are fu lly  aware how  our fa r -
mers are suffering from  lack o f cre-
dit facilities This w ill certainly u o - 
lift the rural econom y the villag? in-
dustry and other spe'ors, provM ed 
remarks j  have mentioned here are

also considered and tried, b y  m aking 
a little am endm ents here and there.

W ith these w ord s I support thig Bill. 
Thank you  very  much.

SHRI C H IT T A  BA SU  (B arasat): 
The National Bank fo r  A gricu lture 
and Rural D evelopm ent w h ich  this 
B ill proposes to set up has tw o main 
objectives.

The first is the credit flow  to agri-
culture.

The second is the integrated rural 
developm ent.

T he G overnm ent has proposed this 
Bill w ith basically these tw o o b je c -
tives and for  that purpose, a national 
bank ig sought to be set up.

I do not claim  that we, on this side 
alone know  the real profile or actual 
profile o f our rural life. I kn ow —  
particularly the Finance M inister fo r  
w hom  w e have great regard but w h o  
is not here at present and other Hon). 
M em bers sitting opposite— they have 
a^so the experience o f rural life, o f 
the condition o f  life  and the w ork  o f 
the people in the countryside. There-
fore, it is not our m onopoly. That I 
concede. But still, I fee l necessary 
that the House should on ce again be  
rem inded o f the profile Of the country-
side today. W hat is the profile?

In thig connection, w e should know  
the ow nership pattern o f land in' the 
countryside, it is also necessary for  
us to know  the rural asset distribution 
pattern. It is also necessary to know  
the stalking- poverty  prevailing in' our 
countryside. It is also necessary fo r  
us to know  the rural asset distribution 
rural unem ploym ent. It is also neces-
sary fo r  us to know  the crushing bu r-
den Of indebtedness now  being heaped 
upon the agriculturists o*f our coun-
try; and finally it has also to be know n 
as to what are the trrrng o f trade b e t-
w een agriculture and industry. This 
is the totality o f  the countryside; this



327 National Bank NOVEMBER 27, 1981 for Agrl. and
Rural Dev. Bill

[Shri Chitta Basu] 

is the totality 0f  the profile. W ithin 
a fe w  m inutes I want to describe it as 
sim ply as possible.

-As regards land ownership, you  
know  that five per cent, o f  the top 
land-ow nerg possess 35 per cent o f  the 
total cultivated lend in our country. 
20 years ago this was the position, and 
this m onopoly ownership c f  land con -
tinues even today. A ccord in g  to the 
A grirultureai Census, four per cent o f 
b ig  land-ow ners still ow n 31 per cent 
o f the cultivated land. On the other 
hand, 70 per cent of the cultivators 
own jess than Gne acre o f  land. T here-
fore, the profile is clear that there is 
landlessneas, there is scarcity o f  land 
fo r  the agricultural population or 
farm ing population1 ô f 0ur country.

Then I com e to the profile o f  asset- 
distribution in the rural sector, a  
com m ittee o f experts has identified it; 
according to their opinion, the top  ten 
per cent household ow n half 0 f  the 
total rural assets, they have got in 
their possession1 m ore than 50 per cent 
Of the rural assets, while the bottom  
20 per cent ow n  only one per cent o'f 
the total rural assets. The disparity 
is clear. This 13 the actual profile o f 
th « countryside so far as assets are 
concerned A bout land, I have al-
ready explained.

The num ber o f  people below  the 
poverty-line is continuously rising. 
It rose from  220 m illion  in i960 to  250 
millions in 1970. It further rose to 375 
m illions in 1976. T he Sixth F ive-Y ear 
Plan admits that 290 m illion people 
live  under the poverty  line. O f  these 
290 m illion  people, 160 million' people 
are extrem ely poor as they earn less 
than 75 per cent o f  the national 
poverty  line.

M R. D EPU TY-SFE AK ER: You want 
all these problem s to be solved b y  this 
National Bank?

SH Ri CH ITTA BA SU ; N ow  I com e
to unemployment. Even' the Sixth

Draft Five-Year Plan stated that un-
employment in March 1978 was 20.6 
millions of which 16.5 millions are in 
the rural areas. '

Regarding indebtedness of our pea-
santry, there have been many esti-
mates; I will refer to the latest one. 
According to this estimate of expeits, 
thq total Indebtedness In the rural 
areas is about Rs. 6,000 crores.

This is the rural profile. j n this con-
text, G overnm ent brings fo rw a rd  a 
B ill not on ly  for  facilitating the cre -
dit flow  into the rural side but also 
for  integrated rural developm ent. Can 
you  conceive o f developm ent 0f an in- T 
tegrated nature w ithout taking into 
account the profile that I have drawn 
now ? Y ou  w ill agree th at there can-
not be an integrated rural develop-
ment unless these aspects o f  the rural, 
life are takon into consideration. W hat 
does the B ill propose to do? Regarding 
agricultural credit I agree that it is 
a new  m ove, a w elcom e m ove, that 
there should be m ore flow  o f agricul-
tural credit. Let us see w hat has 
been the total flow  according to cer -
tain studies w hich  I had the privilege 
or going into. The Com m ercial 
Ban«kg up till now  have given 
to the agricultural sector an amount 
to the tune o f  Rs 2000 crores. 
The C o-operative Banks have *  
also given o f the same order—that is 
Rs. 2000 crores. The Rural Banks 
w hich  are ° f  a recent origin by  this ’
tim e have been able to give only
Rs. 200 crores. So in all it is not 
m ore than Rs. 4200 or 4500 crores. ’ 
But what is the Sixth F ive Y ear  Planr 
proiection. It is Rs. 5400 crores o f 
agricultural credt wheh the G overn -
m ent proposes to achieve. N ow , this 
is overall. I am sorry 1 could n ot find
any figure is to what is the total ere- .
dit ne>ed in the agricultural sector. In . 
the absence o f that I  cannot firm ly 
in form  the House as to w hat is the 
gap betw een the G overnm ent p ro jec-
tion and the need. T herefore. I w ill 
be very much glad if the hon. Finance
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M inister volunteers the inform ation 
as to  the total credit need fo r  agricu l-
ture in aur country at the present 
time, g u t  m y conclusion, is that there 
is a b ig  gap betw een  t'he two.

N ow  w e  have to m eet that gap. 
W hat does the B ill propose? The B ill 
proposes that a Bank w ill b e  set UP- 
The Bank w ill be set up w ith a capi-
tal o f at the m ost Rs. 500 crores— to 
begin  w ith it is Rs. 100 crores w hich  
w ill be  raised to Rs. 500 crores. Y ou  
w ill understand the actual situation.

N ow  t'he question is; what is needed 
n ow  for  agricultural credit and inte-
grated rural devel6pmen.t? W hat is 
needed is the am ount' o f  m on ey  to be 
ploughed into. It is not th e question 
o f agency. M y first ob jection  to the 
B ill is that the B ill has takem as the 
crucial and pivotal point the question 
o f agency. Instead o f  various agen-
cies, they want to bring together all 
tiie agencies under one umbrella. 
The question is not w hether it w ill be 
one um brella or tw o um brellas or  
m ore umbreSfos. The question is not 
w hether there should be one roof, tw o 
roofs or m ore roofs. The question is 
the am ount of m oney to be p loughed 
into. H ere the G overn m en t’has not 
taken into account the basic need o f  
agriculture and the basic requirem ent 
w hich  is needed to-day. Therefore, I  
have said the basic need is not the 
agency. The B ill now  proposes to 
have one um brella, one counter, one 
r o o f . . . .

PROF. N. G. R A N G  A; But that is 
good enough to start with.

SHRI CH ITTA BA SU ; W hether it 
is good or bad, I am not saying it. That 
is not the problem . The problem  is 
not the roof. The problem  is not the 
um brella. The problem  is not the 
counter. The problem  i§ what is to 
be distributed, w hat is to be deliver-
ed, w hat is to be ploughed into and
to w hom . W ith regard to this concept 
o f  one agency, I find the Reserve Bank 
o f India had these m ultifarious agen-
cies also and if you  go through the 
RBI Act. Sections 46A, 46B and 54 
deal with these aspects and the pu r-

pose o f  this B ill is m ore or less c o -
term inous. I  do not lik e  to read it out. 
The ob ject o f  these sections o f  RB I 
A ct and the ob ject o f  this B ill is co -
term inous and is m ore or less the 
came. I w ant the M inister to  rep ly  
to it. W hat is the necessity o f  c lip -
ping the w ings o f  the R eserve Bank 
w hen the functions are the same and 
in what w ay does this divestm ent o£ 
pow er o f . the Reserve Bank helps to 
facilitate the credit flow. This is an 
integrated rural developm ent bank. 
This is m y second point. M y third and 
last point is this. I do  not w ant to 
take m uch o f your time. I shall take 
tw o minutes only. Y ou  know , S irt 
that I do not take m uch o f  your tim e 
and I am a very  obedient and dis-
ciplined person.

13 hrs. ~

MR. D E P U T Y -SP E A K E R : Y ou  are 
a very  good friend also.

SHRI C H ITTA  B A SU : I w ant to 
draw  the attention o f  the hon. M inis-
ter to the provision  o f  this B ill. M y 
sim ple point is that there should 'be 
a research departm ent and the re -
search w ork  should be  done by  the 
national bank. As y ou  know . Sir, 
there is an organisation called  A g r i-
cultural Finance Corporation, I w ou ld  
like to quote its functions.

‘ 1. AFC helps Com m ercial Banks 
participate actively  and extensively  
in agricultural developm ent. Its 
main functions are:

(i) to identify, formulate and/or 
apprise bankable projects especi-
ally in backward areas and invite 
Commercial Banks, individually or 
on consortium basis to finance them;

(ii)  to undertake such other acti-
vities as w ould  prom ote flow  o f 
Com m ercial Banks’ -finances to agri-
cultural sector.’

That means it has also got its ow n 
expertise. I am glad Mr. V enkata-
raman has now  com e. I w ould  have 
been happy had he been here,



331 National Bank NOVEMBER 27, 1981 jor Agrl. and 332
Rural Dev. Bill

[Shri Chitta Basu]

This A . F. C. has got some expertise 
in the field. I f  you  perm it m e a 
minute, I shall quote:

“ The National Com m ission on 
Agriculture^ in its interim  report in 
1971. had said that it m igut be u lti-
mately necessary to set up an agri-
cultural developm ent ban^c o f  India 
on the lines o f IDBI to consolidate 
the expertise and experience o f the 
various agencies such as the A gri-
cultural Credit D epartm ent o f R.B. 
1-, the Agricu ltural Refinances and 
D evelopm ent Corporation (A R D C ) 
and the A gricu ltural Finance C or-
poration (A F C ) into a single na-
tional organisation directing the flow 
o f  agricultural credit according to 
needs for the fu ll utilisation of land 
and m anpow er.”

In that report m ention was made 
about the AFC w hich  has got a pool 
o f  experts. N ow , in this Bill, when 
other organisations are being taken, 
this A F C  has been left out. As a 
matter o f fact, I w rote a letter t^ the 
hon. Finance M inister that since some 
expertise is available there w*hy he is 
not making use o f that. I hope that 
he w ould also make the position clear 
as to w hy the AFC was not included 
in this in so far as expertise is con -
cerned.

Finally, I say that though the inten-
tions o f the b ill are good, the prov i-
sions do not go further with those 
intentions. I hope the G overnm ent 
w ill re-form ulate the w hole policy.

MR. D E PU TY -SPE A K E R ; There-
fore, you  support this B ill with some 
reservations, I think.

SHRI CH ITTA .BAS'U: W ith much 
reservations I support this Bill. I have 
alrea-dy explained that these inten-
tions could have been fu lfilled even 
through the R. B. I. As a matter o f 
fact. I have raised a point nam ely, the 
A ll India Rural Credit Review s, C om -
mittee, while making recom m endations
did really take into account all these 
aspects that I have mentioned and it

cam e to this firm  conclusion  that they 
should constitute an A gricu ltural 
Credit B oard w ith in  the R.B.I. 
Tne purpose could  have been 
served by  the R.B.I. itself. So, w here 
is the need to have another agency? 
A s I m entioned, it is not a question o f  
having one roo f or m ore roo f; the 
question is not having one counter, 
two counters or m ore counters or the 
question is not havin,g one um brella 
or m ore um brellas but the question 
is for  having the flow  o f credit and 
fo r  having an integrated approach for  
the rural developm ent. For that pur-
pose, 1 say that the B ill is not ade-
quate and this B ill does not serve that 
purpose.

MR. D E PU TY -SPE A K E R : Now,
the H ouse stands adjourned for  Lunch 
to m eet again at 14-05 hours.

13.05 his.

The Lok Sabha adjourned for Lunch 
till five minutes past Fourteen of the 
Clock.

The Lok Sabha■ re-assembled after 
lunch at eleven minutes past fourteen 
of the Clock. . .  . .  . .

[M r. D e p u ty -S p e a k e r  in the Chair J.

N A TIO N A L B A N K  FO R A G R IC U L-
TURE AN D R U R A L DEVELOPM EN T 

BILL— Contd.

PROF. N. G. R A N G A  (G u n tu r): 
Mr. D ep u ty Speaker, Sir, I w elcom e 
this B ill wholeheartedly.

Sir, for  a long time; past w e have 
been asking fo r  a thing like this. I 
rem em ber as long ag as in 1954> I in -
troduced a Resolution in the Rajya 
Sabha asking 'for an Agricu ltural F i-
nance Com mission The then D eputy 
M inister for  Finance and a fam ous 
freedom  fighter, Mr. Arun Chandra 
Guha, accepted the objects and prin -
ciples o f  m y Resolution on behalf o f 
the Governm ent. W e have had to w ait



till now  'for this kind o f a Bill. In 
betw een  there was the A gricu ltural 
Refinance Corporation  and various 
other things w hich  cam e to be estab-
lished. T hey cou ld  not m eet all the 
need3 o f  ou r agriculturists. This B ill 
even goes beyond that. Not on ly  are 
the agriculturists to be served but 
there are also various artisans who 
num ber m oie  than fiity  m illions in 
this country. T h e y  are self-em ployed ; 
t h e y  are all scattered all over various ■ 
villages o f  our country. They have 
also to be protected; they have to be 
provided w ith  necessary and tim ely 
credit. W e should im prove the econom ic 
independence. A nd independence of 
thess tw o great sections o f  our people 
w ho are m ostly se^ -em ployed  people 
from  any kind o f em ployers. It is in 
order to serve these people that this 
National Institution is now  being 
brought into existence _

I do not know  w hy m y friend Shri 
Chitta Basu took exception  to the es-
tablishment of this Bank, as apart from  
the Reserve Bank. In fact, Sir, when 
the R eserve Bank itself came into 
existence, even at that time, no less 
a person than our national leader, 
Pandit M otilal Nehru and others, com -
plained pointing out that the Reserve 
Bank could serve the needs c f  our 
agriculturist class in our country. It 
wag in response to their com plaints 
and their criticism s that the then 
G overnm ent prom ised to develop a 
Rural Section or a Rural Department 
w ithin the Reserve Bank. Thereafter, 
decade after decadej year after years, 
w e  have been  com plaining how  the 
R eserve Bank had not been paying 
sufficient attention to the prim e needs 
o f ou r agricultural com m unity. A t 
long last there w as the Agricultural 
Com m ission w hich  was appointed by  
Indiraji’s G overnm ent and it was pre-
sided over by  m y hon_ friend Mr. 
Miijdha. That Com m ission recom -
m ended that such a Bank as this 
should b e brought into existence to 
have overall control and responsibility 
in the matter o f  providing necessary
c r e d it  to the different sections of our
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rural people, agticulturista and arti-
sans.

I w elcom e this Bill. I have a sense 
o f satisfaction that a part o f  the dream  
w hich  w e have all been entertaining 
all these years is com ing to  be fu lfilled  
through this Bill, j  congratulate m y  
hon. friend Mr- Venkataram an for  
having this opportunity c t  being  its 
author. ,

N ow  I w ish to take up tw o or three 
points in greater detail^ The am bit o f  
agriculture has got to be  exam ined. 
I suggested that H orticulture ghould 
be taken as being com prehended by 
the term  Agriculture- W hen I m ade 
such a suggestion, I w as told b y  m y 
friend Mr. Venkataram an that it is 
com prehended already. M y friend, 
Mr. Farulekar, was. w arning m e that 
in  itg latest judgem ent, the Suprem e 
Court expressed the opinion, a definite 
opinion, that agriculture does not com -
prehend horticulture. I am also advis-
ed that in som e o f  the judgem ents 
from  H igh Courts agriculture was 
even defined ag com prehending horti-
culture. So, I w ou ld  like this point to 
be carefu lly  exam ined by m y horn, 
friend, M r Venkataraman, w ith  the 
assistance o f his advisers and if  he 
finds it necessary, m ake it very  clear  
We all have doubts w hether agricu l-
ture com prehend horticulture also. I 
w ould  be very  glad indeed if  he finds 
it not. necessary but at the sam e tim e 
he should be prepared to keep this 
idea also in his mind and if and w hen 
the need arises i’f  this clarification 
w ould  be made, j  w ould  be qu ite  
happy.

Then there are definitions given ini 
two sub-clause (vy) and (x). They 
have states here as follows:

“ ( w)  w ords and expressions used 
herein and not defined but defined 
ini the Reserve Bank 0f  India A ct, 
1934, shall have the meanings res-
pectively assigned to them in that 
Ant";
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Now, it is too m uch f ° r an ordinary 
M em ber for a parliam entarian to go 
over all these things and to depend 
upon the other Acts. A gain  there is 
another A ct and that is the Banking 
Regulation Act. There also w e have 
to depend upon the definitions p rovid -
ed there. 1 w ish our Law M inistry 
had taken some trouble to spell out 
som ething here or rather provide cla -
r if ic a t io n  at least in the Clarification 
Section added to this Bill.

Then I com e t0 Integrated Rural 
Developm ent. It is all ,goad, but a 
time may com e w hen the needs o f the 
cottage industries w ould  com e to be 
considered s0 im portant that a sepa-
rate Bank m ay have to be establish-
ed  for  their benefit. Indeed in seve-
ral of the State Legislatures resolu -
tions have been passed dem anding a 
separate Finance Corporation 'for 
handloom  weavers alone. Therefore, 
there w ould be need for  an indepen-
dent and equally pow erfu l com pre-
hensive legislation for the benefit of 
the cottage industry workers.

Then there is the question Of share 
capital for  the Bank. It is put here 
“ to start w ith  Rs. 100 crores and it 
m ay be raisd to Rs. 500 crors” . W hy 
this term  of Rs 500 crores is thought 
qt. I do not know. W hy should 
the G overnm ent feel that it is 
very  im portant to lim it it thus? 
W hatever limit it may think to be 
necessary in the course o f time, in the 
light o f their experience m ay be  fixed 
later on. But gince it is already there 
and there is no time for us or the 
G overnm ent to alter it, I w ould  like 
the G overnm ent to keep this point 
also in mind

Now, there are Harijans, the back-
w ard classes and tribal people. For 
these people also, separate Finance 
Corporations are being established 
in various States and 1 know  that 
these are functioning very effectively 
in mv ow n State, Andhra Pradesh. I 
want those Corporations also to get 
help and assistance front} this Bank. I

trust that they w ould  also be kept in 
m ind when the tim e com es fo r  ex -

tending its  protection. I w ou ld  like to 
know  w hether the Food Corporation 
of India and other similar C orpora-
tions w hich  axe being established, for 
instance, the Textile  Corporation of 
India, the Jute Corporation o f  India 
and so on w hich  have to extend credit 
to various sections o f our agriculturists 
w ould also com e within the um brella 
o f  this bank and if  they do come, I 
w ould be happy. But in that case the 
financial strength o f this bank w ould  
have to be further developed. There-
fo re  w hen  this B ill becom es an Act, 
units like National Rural Credit, 
National Long-term  Operations Funds, 
Specialisation Fund for  the sake of 
fam ines and cyclones and m ilitary 
operations also and Research & D eve-
lopm ent funds are goin,g to be esta-
blished. I w ould like a specific allot-
m ent to be made to Research and 
D evelopm ent Fund instead o f  having 
to depend upon this D evelopm ent 
Bank. These three are very  good 
funds.

I w ou ld  like to add one or .two 
w ords in regard to this Specialisation 
Fund. Natural disasters take place in 
our country almost every year in 
som e part or other, whether it is 
drought fo llow ed  by  fam ine or cyclone 
fo llow ed  by  disasters, locust, frost and 
various other things, and w e need a 
special insurance fund fo r  protecting 
our farm ers against these disasters. 
Even if w e w ere to establish one like 
that for the w hole o f  this country, it 
w ould be quite helpful. These calam i-
ties som etim es com e to be So great, go 
calamitous that their demand for  re-
sources to protect our people, to 
salvage them w ou ld  be far beyond the 
capacity of any such Bank, the capa-
city of our G overnm ent in any one 
year.

Therefore, I have been suggesting 
for a long time that there should be 
an International Fund on top o’f our 
national Fund and I w ould like m y 
hon. friend, Mr. Venkataraman to
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take up this matter w ith  the F.A.O. 
and various other organisations also. 
The F.A.O. is supposed to have an 
establishment, what is know n' a9 the 
F ood Em ergency Fund. That w ould  
not be enough. W hen I m ade this 
suggestion to  Mr. Desai, the then 
Prim e Minister, he said “ w e do not 
w ant to get into the international 
entaglem ents.”  T he entaglem ents have 
becom e necessary in the w orld  and 
on e cannot escape from  them  and the 
w orld  is responsible to everyone o f 
this country and the peoples o f  the 
w orld  and therefore people should 
rem ind them o f their responsibility  
and persuade them to establish an 
International Fund for  the protection1 
o f these people in different countries.

N ow, there are certain guarantees 
to be w aived by th e Bank for  the loans 
that they advance. In all the cases, in 
all the. circumstances, these .guarantees 
are to be w aived or can be w aved. 
T h e y  have not been sPelt out fu lly . 
I w ould  like that to be looked into. 
ShouM  w e not now  m ake some special 
provisions for  the Adivasis, Harijanis 
and backw ard areas. Apart from  w hat-
ever has been provided  here, I w ould 
like that also to be examined.

Then this National Bank is to be 
authorised to purchase shares in  m any 
institutions apart from  what has been 
spelt out here. Y ou  w ill have to in -
form  the H ouse what kind o f  institu-
tions ’from  w hich  they can purchase 
shares.

Clauges 22, 23, 24, 26 and 27 are all 
very  good. They are all to be really  
placed on the record «of the H ouse in 
the course o f  our speeches. 1 do not 
have tim e to read them out here. But 
they are the real life  they are the 
real ‘Pran ’ o f this B ill and I am all 
in favou r o f th£m.

M y last w ord  is about the Board o f 
D irectors and its constitution, j  am 
not in 'favour o f the legislators being 
brought into this as D irectors .because 
the legislators have to sit on  ju dge-
m ent over the activities o f  all these 
banks. D o w e have legislators on the

Board o f D irectors o f  the Reservp 
Bank o f India? I do not th ink so- I 
speak subject to correction .

THE M IN ISTER O F FINANCE 
(SH R I R. V E N K T A R A M A N ); No. 
Sim ilarly, there should be no legisla-
tors here also. W e should not be 
burdened with this kind o f  responsi-
bility. Our capacity to criticise, to 
condem n them  an^' to advise them  
w ould be very  m uch reduced. But 
at the same time I w ould  like our, 
M em bers o f  Parliam ent and various 
others also to be included in the A d -
v isory  Council w hich  is to  be estab-
lished. I am glad that the G overn -
ment has not fixed any strength fo r  
this. The strength can depend upon 
the num ber off experts and specialists 
w ho are interested in the rural people 
and rural developm ent to be invited 
to be mem bers o f  this National A d -
visory Council. But then what about 
proper representation for  the c o -
operative banks? I am not satisfied 
w ith  the quantum o f representation 
that is suggested here. I w ou ld  like 
this to be increased. A m ong the co -
operative banks also, you have d iffe -
rent types, the land developm ent 
banks, the cooperative credit banks, 
and separate financial corporations in 
varioug States and so on. The quan-
tum of representation for  them  also 
has got to be increased. Then, w hat 
about the backw ard areas? States 
are to  be provided w ith  on ly  tw o 
places on the Board o f  Directors. Y ou  
have ,got States and States in our 
country; there are som e sm all states, 
but at the same tim e from  the econo-
mic and political point o*f view , their 
significance is very  great. They have 
to be provided representation. T w o 
representatives alone lo r  the States on 
the Board o f  D irectors w ould  not be 
enough. I can undedstand one fo r  the 
Southern States, one for  the N orthern 
States, and there should be one for  
the sm aller States put together. They 
should think o f providing that in 
course o f time. I do not kn ow  w h e-
ther it is possible just now  otherw ise 
let the G overnm ent keep that in mind.
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I can m ake m any other observation, 
by w ay o'f criticism  and doubts, if  j  
w ere speaking from  the opposition, 
side, because that is the manner 
in w hich  the opposition should 
naturally function  in order to 
should naturally funeton in order to 
warn the G overnm ent w here it fails, 
or w here it is not acting adequately. 
But speakin,g now  from  this side of 
the Treasury benches, I wisih to sug-
gest that the G overnm ent should keep 
in mind the suggestions that i  have 
made and others have made.

I w ould like the Adm inistration to 
continue to rem em ber that no B ill has 
ever achieved its fu ll ob jective unless 
the administration cooperates and ad-
ministers the Acts that are being pas-
sed here, in a very sym pathetic man-
ner. T ill now  neither the Reserve 
Bank o f India nor the administration 
at the Central G overnm ent level has 
shown or displayed, as m uch regard, 
affection s y m p a th y  and attention to  
the n e e d s 0'f the agriculturists and 
rural people as w e w ould  have liked. 
It is on ly  because our Prim e Minister 
has realised this that she has helped 
our Finance Minister to ,go ahead with 
this proposal. I hope that the House 
w ould w elcom e this B ill an^ pass it as 
soon as possible so that our agriclltu- 
rists can begin to be protected

15 hrs. • ■
SHRI D. P. Y A D A V  (M ongliyr): 

Mr. D eputy-Speaker, Sir, th e fram ers 
of our Constitution under the D irec-
t iv e  Principles o f State P olicy  have 
very  rightly observed under A rticle 
48, w hich reads:

“ The Spates shall endeavour to 
organise agriculture avid animal 
husbandry on m od em  and scientific 
lilies and shall, in particular, take 
steps for  preserving and im proving 
the b r e e d s .. .”

Mr. Venkataraman, I hope, your 
Bank w ill fulfil this goal, philosophy 
behind this Article.

Sir, one of the great philosophers, 
Pandit Jawaharlal Nehru, w ho b e -

lieved in science and m odern tech n o-
logy  and due to w hose efforts, India 
becam e the third scientific m anpow er 
in the w orld  o f to d a y . .  .

MR. D E PU T Y -SP E A K E R ; A n d  also 
in scientific m entality.

SH RI D. P. Y A D A V : Yes, Sir. W ith 
Pandit Jaw aharlal Nehru’s efforts and 
fore-sight, w e in India are proud o f 
the fact that w e are the third scien-
tific and technological manpower m 
the w orld. But, unfortunately, w ith 
this large rasource and reservoir o f 
scientific and technological m anpower, 
w e have to imp'ort food  this year. Is 
it not a; great slap cn  the face o f  the 
Adm inistrators and the Scientists and 
the policy -m akers o f this A dm inistra-
tion that w e have to im port food?

Sir, w e cannot starve people with 
high hopes. B efore the elections w e 
w ere saying:

?TTEff Tiffr 3^71 JpT «T?r trif |

A ll right, Sir. peop !e o f  this country 
believed that Indira Gandhi w ill be 
able to provide them fu ll meals. A t 
least they contended them se'ves w ith 
half a meal, half-bread. M ind it, Sir, 
people should not b e alicw ed  to go 
in for  on e-fourth  o f their meal.

There are so many problem s before 
this country. It is not the p h fo so - 
phy, creation o f  banks or m aking an 
inverted pyram id structure o f officers 
and other structures, that matters, the 
result should not be nil.

I am very  m uch with Shri V en- 
kataraman. Y ou  have fu ll support a n d  
liberty to go ahead. But Mr. V en -
kataraman, w ould  you  like to hear 
the w orking conditions? W h e »  I was 
the Union D eputy M inister  for Edu-
cation, I appointed a com m ittee w here 
scientists from  all parts o f  the coun -
t r y  w ere drafted to draw  up a master 
integrated p ^ n  for m y district. I 
asked these Professors and Scientists 
to m ake their im partial observation 
regarding the farm ers; and I w il l
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just read out the observations. Mr. 
Venkataraman, please m ind it.

The first observation they have 
made.-

“ The adm inistrative m achinery 
is practically  ^ op era tive  due to 
extrem e corruption .”

Their second observation is:

‘ "The relation  betw een  the offi-
cers and the staff o f the G overn -
m ent and the peop le  is not sm ooth 
and cordial. On the one hand, the 
G overnm ent officers and Staff are 
quite averse to distress a^d suffer-
ings o f  the people, on, the other the 
people are quite afraid to face  offi-
cers, let alone seeking advice.”

A bout the second batch officers, see 
what t h e y  say:

“ There is a strong apathy o f 
G overnm ent Officers, w hether iis - 
ttning to the problem  o f  poor p eo -
ple, especially farm ers, or finding 
any solution for  them, or extending 
any assistance in, the form  o f  in for-
m ation or data on any aspect o f 
agriculture, settlem ent o f  services. 
There is utter lack  o f responsibility 
on the part o f these Officers.”

A bout these Banks they say-.

‘ T h e  financial institutions, neither 
the lead Banks, nor financial or 
com m ercial and other banks have 
deliberately m ade the term 3 and 
conditions and that the procedural 
m ethods on their ‘ credit facilities 
are so com plex  and difficult, that it 
has been virtually found im possible 
fo r  any  farm er to get loan3 for  any 
effective purpose. T here are strong 
evidences o f favouritism  and n epo-
tism in this method. That has 
started corru p tion ”

These are not m y observations, but 
those o f  scientists w ho w ere drafted. 
W ould  you  like to have the list o f 
these Scientists, Sir? These Scien-
tists w ork  on National G eo-physica l 
Research Laboratory, from  the Indian 
institute Technology, G eological

Survey o f India. T hey w ere all draft-
ed  together. T hey produced  a docu -
m ent w hich  is called ‘Land M anage-
m ent Pogram m e in the M onghir Dis~ 
trict in Bihar, with a ‘bearing cAi the 
regional integrated developm ent o f the 
rural econom y. In that district, in 
new  collaborative area o f approach 
by G. L. Dutt, D irector, G eologica l 
Survey o f India. This is the approach 
paper. But after six or seven years, 
nothing has com e out. Three b ig  
volum es o f the Report presented to 
the Planning Com m ission is just lyAig 
in the dust bin,. In the M anpow er 
PlatAiing Cell, this big R eport by 
Prof. B. C. Chattopadhyay o f  the 
Indian Institute of Technology is just 
in cold  storage. A nd w hat bas hap-
pened to the integrated rural schem e 
o f Atiandpur Sahib? ,

MR. D E PU T Y -SPE A K E R : Mr.
Yadav, I think you did not put it in 
the dust-bin when, you w ere M inister.

SHRI D. P. Y A D A V ; No, Sir. I w as 
very  particular about it. No report 
w as in the dust-bin. Unfortunately 
this is in the Planning Commission.

I have narrated the state o f  affairs 
there; what is happening there.

Ten to fifteen per cent is the pa lm - 
greasing advance needed by  thg Bank 
in the District and Subdivisional H ead-
quarters and B lock  Headquarters. I 
have met Mr. Venkataram an Sahib 
four times regarding a loan o f a bank 
in Haryana. He had assured m e that 
action w ill be taken, but unfortu -
nately no action has been taken. This 
is the effectiveness o f  this great M in -
ister, for  w hom  I have high regard. 
Y ou have failed in  your ow n  A d m i-
nistration in your ow n  m achinery. 
M erely converting the Agricu ltural 
Refinance Corporation into a Bank 
organisation is not going to fu lfil the 
objective. W hat wg need along w ith  
the bank facilities, the w hole  in fra -
structure and the e n d o w m e n t survey, 
geo-m orphologicai mapping, ground-
water survey, all these data should be 
integrated together and then have an
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integrated Plan. Y ou  dcU’t have that. 
Can Mr. Venkataraman or our learn-
ed friend Shri S. B. Chavan, w ho is 
the Flafltung M inister say that he has 
got a sm gle b lo ck  data, regarding the 
total potential survey o f the district? 
H ave you  got the ân(  ̂ managem ent 
o f the district or the B lock? No. 
W ithout land managem ent program -
m e, w ithout adequate endowm ents 
survey, w ater resource survey, you 
cannot do. So, along w ith  this bank 
management, have a land endow m ent 
survey, land capability map, w ater 
resources map and other scientific 
data, w hich  Pandit Jawaharlal Nehru 
thought about.

MR. D E P U T Y -SP E A K E R ; Please 
conclude.

A N  HON. M EM BER: Sir. he is mak-
ing a good speech, he should be given 
som e m ore time.

MU. D E P U T Y -SP E A K E R : It is n ot 
connected w ith  th e  Bill.

SHRI D. P. Y A D A V : It is very
m uch connected, Sir.

MR. D EPU TY -SPE AK ER: Some
grievances, he has got against the 
Finance Minister. That is connected.

SH RI D. P. Y A D A V : No, Sir. I
have givtVi an exam ple. L et it
be on record so th^t the Finance 
M inister could do nothing.

N ow , Ranga Sahib has said; “ Don't 
taikg the M em bers o f  Parliam ent oVi 
.the Board 'of D irectors”  A ll right. 
But M em bers o f Parliam ent and M em -
bers o f the State Legislatures should
not ke treated a9 ‘achchoot’, They 
should be associated as visitors to the 
Banka. A  M em ber ° f  Parliam ent 
should be an Ex-O fficio visitor on all 
the Banks o f his Constituency. He 
should be allow ed to see the w orking 
o f thg Bank. Otherwise. Sir, what 
your grip? You have seen the adm i-
nistrative grip. T h e y  cannot b e y o u r  

friends. Mr. Venkataraman. The 
officers s it t in g  in  th e  G allery c a n n o t

be your friends. The m om ent you  are 
out o f  Office, they w ill take away 
even your bag they have given  you 
fo r  presenting the Budget. T hey  w ill 
bow  heads only w hen you  are in 
Office.

A nd now, Sir, this is the docum ent 
Sixth F ive Year Plati. I must thafik 
this man, one o f the great Scientists 
o f India, Dr. M. S. Swaminathan for  
preparing this Document. Let it be 
on  record, Sir, that here is  a*-1 A g r i-
cultural Scientist, w h o  has been  in -
strumental in m aking this beautifu l 
Draft. He has drafted it after ^ 1S 
experience. W e are aI§o thankful to 
him  fo r being elected Chairm an o f 
the Council on FAO. This is the pres-
tige w e have attained.

A N  HON. M EM BER: W ill it go to 
the dust-bin?

SHRI D. P. Y A D A V : Let it go.

MR. D E P U T Y -SP E A K E R ; Y ou  are 
going  to discusg the Sixth  F ive Year 
Flan later.

SHRI D. P. Y A D A V : Sir, you  look  
here what this Forew ard is saving:

“ The day w ill dawn. H old the
faith fast.”

•fhe farm ers have held their faith 
iirm . But the days have never 
dawned.

W ith the setting up o f  this Bank. 
i  hope Mr. Venkataram an w ill m ake 
the function ing o f Banks smooth. 
K in dly  associate M em bers o f  Parlia-
m ent as /visitors, and M em bers o f 
State Legislatures in their respective 
banks. The operations should be 
there. Have infra-structural and 
total groundwater and other surveys 
o f  the area don e.’ This Bank should 
have coordination with other Banks 
like Land D evelopm ent Bank, Lead 
Bank and the Regional Rural D eve-
lopm ent Bank. A ll this should be 
there.

I would say, in the end, that the 
Ministry of Agriculture should always
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be  associated in this scheme. There 
should be fu ll coordination. Please 
go and see the Condition in* our parts 
o f  the country. I do not know  about 
you r  parts. But our parts, m oney 
is sw indled by  contractors, engineers 
and b lock  officers. It is a general 
phenom enon. It does >il0t g ° to the 
poor, teem ing millions, but 60es to the 
pockets o f  a very  lim ited num ber o f 
people'. This should be kept in nmnd, 
and the bank should be a pace-setter 
and it should help the poor people of 
this couVitry— and be o f  he!p to the 
farm ing com m unity.

W ith  these Words, I commend this 
B ill and wish Mr. Venkataraman 
success in the endeavour.

SHRI P. R A JA G O P A L  NAIDU 
(C h ittoor): I have to congratulate the 
hon. F inance M inister for  bringing the 
National Bank for  A gricu lture and 
R ural D evelopm ent Bill, 1981. It is 
really  a  m ajor advance in the banking 
system  in favour o f agriculturists.

I w ant to say that 44 years have 
gone by  since P rof. Ranga, the father 
o f  the kisan m ovem ent, released ,frorn 
the platform  of Faizpur Ki^an Cong-
ress, a kisan m anifesto in w hich there 
w as a demand for  an Agricultural 
Finance Corporation. N ow  Mr. V en -
kataraman. has brought in this Bill 
w hich  fu lfils the aim  of Prof. Ranga. 
That is w hy I ha.ve to congratulate 
h im  again.

In 1963, G overnm ent found that 
there was a credit gap of 81 per cent 
on  the agricultural front. So, they 
w anted to have the Agricultural R e-
Finance Corporation. Jt was a fo r -
w ard step, but since they  w ere financ-
ing 15ie cooperatives and also the 
banks, they w ere not serving the po^r 
agriculturists. W nen w e  study the co -
operative system, w e always find that 
the big  landlords w ere utilizing the 
sums; and some fam ilies were, in the 
nam e o f benam i loans, utilizing all 
the funds. Even the Agriculture C om -
mission says that land ownership was 
a dom inating criterion for admission 
o f new mem bers and for  ex ten dine?

credit to  the poor people. It says that 
the cooperative leadership and m ana-
gem ent w ere m ain ly  in the hands o f 
bigger farmers.

That was the situation till Indira 
G andhi cam e to pow er. A fter she cam e 
to pow er, she w anted to help the 
small fawners, m arginal farm ers and 
agricultural labour. So, »he nation-
alized the banks and directed them to 
finance these people. O nly  from  that 
tim e onwards, these sm all farm ers 
used ta get credit. As Mr. Chitta Basu 
has said, nearly 90 per cent o f the 
farm ers are sm all farmers. So, if 
these banks have to serve anybody, 
they have to serve on ly  them. The 
direction given by  Shrim ati Indira 
Gandhi was useful in that w e  are 
catering to the needs o f these people.

This tim e Mr. Venkataram an has 
exem pted poor people taking loans 
upto Rs. 5,000/- from  giving security. 
That is another step in im plem enting 
the 20— point program m e.

The A gricu lture Com mission has 
said that in order to enable these far-
mers to catch up with tne previous lag, 
w eightage has to be given  in  the 
credit system, to their needs. C redit 
should be  extended to them  on p re -
ferential terms, both in regard to in -
terest charged and quantum  o f  
advance.

As Ranga Ji has said, tfiere should 
sot be any ceiling oh the m oney to 
spent, or the finances o f these banks. 
It is said that the ceilin g  is Rs. 500 
crores. It is not necessary. It can 
be extended to any quantum.

E v e n a lt e r  this, there were im -
balances w ith regard to financing in 
various States. For exam ple, in the 
north-eastern region, re-flnancing 
arrangements had been made. But th« 
banks w ere not able to give m o n e y , 
because there was no infra-structure 
or  trained people. S o , they w ere not 
able to give loans.

Unbariked areas are there is Bihar,
Madhya Pradesh and other States.
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So, there is no uniform ity in giving 
credit. As such, I request tne Finance 
M inister to see that the im balances 
are not there, and to find out a p ro-
cedure so that all States are served 
with these finances.

It is also said that in some States, 
there are no land records. As Mr. 
Y adav said, unless records w itn  regard 
n ot on ly  to  land but also survey o f 
groundw ater resources and others are 
there, it is not po isib le  for  banks to 
give credit to the agriculturists.

Even now, the banks are collecting 
m oney at on an interval o f three 
months. It is not possible far agri-
culturists to pay the sums at such 
intervals. To get a crop it takes at 
least six  months. H ow  can they  pay 
at intervals o f  tfnre? months each? If 
they do not PaY at intervals o f 
three months, penal interest is co llec -
ted from  them. So, I say that the in -
stalments of payments should be co l-
lected at intervals o f one year.

I hnve to m ention tw o things. One: 
there is a schema taken up by  the 
Central G overnm ent to construct rural 
godowns. It is a good thing; but w ho 
is to place foadgrains and agricultural 
com m odities there? The agriculturists. 
But ttiey are not getting finances. Our 
Speaker also has .criticized the G over-
nor o f  the R eserve Bank for  making a 
statement that loans should not be 
given to hold stocks. A fter all, small 
and m iddle class peasants must have 
the capacity to stay on. O nly trnen 
can they get better prices. So, the 
procedure should lay dow n that fa r-
m ers should be given lo^ns fo r  
stocksi i f  they keep them in t&e 
godowns. r

Earlier, the Land M ortgage Bank • 
u sM  to give m oney fo r  purchasing . 
lands. It is not necessary to give 
loans ta rich  farm ers to purchase 
lands. N ow  the sm all and marginalflH 
farm ers and agricultural labourers are -

very  m uch anxious to purchase lands. 
So, fo r  purchasing land also, loans 
should be given.

I w ill end m y speech after saying a 
couple o f things. O ne thing is said 
here about the connection betw een the 
Reserve Bank a^id the National Bank. 
It is as 'follow s:

“ The proposed bank is to have 
organic link w ith  the Reserve 
Bank.”

There is no ob jection  to it. But it is 
the intention that the R eserve Bank’ s 
close link with the rural credit should 
be retained and its authority as a 
Central Bank over m onitoring and 
credit accretion should not be diluted 
in  any manner. There m y apprehen-
sion is that the R eserve Bank is going 
to have the same authority. W hat 
w e want is that an independent bank 
is necessary, and providing m oney 
and to see w hether the m oney is pro- 
o e r ly  spent or not is also a different 
thing. Eut if the Reserve Bank is 
going to have its stranglehold on this 
National Bank, then I think there is 
no necessity o f having this Bank at 
all. T herefore, I request the Finance 
M inister to see that" in making» p o li-
cies and planning things and distri-
buting credit, there should not be any 
dependence o f this Bank on the 
Reserve Bank.

N ow , w e are having bitter ex p eri-
ence with the officials in com m ercial 
banks. T hey are not used to rural 
areas, they are not having experience 
about the rural areas or  sym pathy 
w ith them. O f course, there are some 
people w ho by  nature are sym pathe-
tic towards agriculturists, but not all. 
Therefore, after selecting the staff 
they m ust be  given training in  rural 
developm ent so that they m ay have 
at least som e com m itm ent tow ards 
agriculturists and their w elfare.

sft cUIMiWi jrtfsr :
Tr̂ Tcrzr, w  srfa *r*rr ^  fW tf 

m  it- fnrnr *0 /• ^

for Agrl. and 3 jf>
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borrowers in respect of agricul-
tural loans, consequent on the rise 
In the rates of interests allowed on 
deposits having maturity of over 
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SHRI G. L. DOGRA (Jammu): I
thank you very much for granting me 
time at least today. It was my turn 
yesterday, but I did not get it which 
I resented very much. I am grate-
ful to you.

I congratulate the hon. Finance 
Minister for bringing forth this much- 
needed measure. He also further 
deserves congratulation for proceed-
ing in a cautious manner. It has been 
said that Rs. 100 crores have been 
provided and the financial limit of 
this authority can g0 to a maximum 
of Rs. 500 crores. It is true that so 
far as the problems of rural areas are 
concerned, they are enormous. But 
if my friends on the other side think 
that those problems may be reduced 
or can be solved by one measure, by 
opening of the Apex Bank, or one 
institution, throughout the country, it 
is not possible. This is mainly a re-
financing institution and this has got 
very good aspects also. If some part 
of the country is struck by drought 
or famine or some natural calamity, 
this Bank can help in financing the 
agricultural operations and market-
ing. It can also re-schedule loans 
given to the small-scale industries and 
artisans. It can .help the agricul-
turists by advancing them loan and 
save them from distress sales. There 
are numerous aspects but due to 
shortage of time, I would draw atten-
tion only to a few.

13. hrs.

Banking* is a central subject, but 
co-operation is a State subject. I 
submit that State cooperative banks 
should be under the Centre because
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banking is a central subject. There 
are many ills created by the coopera-
tive banks while distributing loans 
in rural areas under various schemes 
of the Central Government. Most of 
the loans distributed through coopera-
tive banks are used for political pur-
poses. There is a scheme for inspec-
tion of the commercial banks by 
Reserve Bank. Since you are starting 
this new bank, the chief executive 
heads of the cooperative banks should 
be appointed in the same manner as 
in the case of commercial banks. Un-
less this is done, these ills which have 
been created by the mal-distribution 
of loans in rural areas are not going 
to be eradicated, on the other hand, 
they will increase. When more and 
m,ore funds are made available, if 
they are used for political purposes, 
we are not going to achieve the 
desired results. Therefore, there 
should be some apex body like the 
Reserve Bank or this new bank which 
should control the operations of these 
cooperative banks in the rural areas.

As far as the structure for distri-
bution is concerned, you have said 
that there are regional rural banks. 
But in some of the backward States, 
there are no regional rural banks. 
So, you will have to study this aspect 
thoroughly as to what are the insti-
tutions which in backward areas will 
be recognised by the Reserve Bank, 
through which this newly created 
measure will operate, 
f

It is a very good thing that you 
are going in for integrated rural 
development, which is a necessity. 
Small-scale industries and artisans in 
the rural areas should be financed, 
but by which institutions they will 
be financed will have to be studied 
carefully. So far as this new scheme 
is concerned, you are proceeding with 
care and caution. You will proceed 
upto Rs. 500 crores and beyond that, 
if need be, you will come again to 
Parliament- and receive the sanction 
for a bigger amount. But what is 
the structure that will be created for 
using this? A study will have to be

made and some structure will have 
to be evolved, particularly in the 
backward areas and it is necessary 
to have effective control over that 
structure and distribution. As pointed 
out by the earlier speakers, these 
facilities should not be availed of only 
by the rich farmers. Priority should 
be given to helping the small far-
mers, artisans, small-scale industries 
and rural industries, after the crea-
tion of this bank.

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): Mr.
Deputy-Speaker, Sir, since I do not 
think we can pass the Bill today, I 
do not want to disappoint the num-
ber of Members who have taken part 
in the discussion, by not referring to 
some of the good points which they 
have made. Therefore, I shall pro-
ceed to deal with the general points 
raised in the course of the debate and 
refer to some of them individually.

Hon. Members are aware that agri-
cultural credit had largely been in 
the hands of the money-lenders. It 
is only in the last two decades that 
it has been shifted from money-
lenders to institutions. In 1961 when 
the first all-India debt and invest-
ment survey was conducted, it was 
found that institutional credit 'was 
18.4 per cent of the total rural in-
debtedness. Rest of the credit came 
from money-lenders. Since then the 
cooperatives have done some valuable 
work and the nationalisation of banks 
have helped to increase the credit to 
the agriculturists. So, when the 
second survey was made in 1971 it 
was found that institutional credit 
was 31.7 per cent of the total rural 
indebtedness. The third survey will 
be started by the NSS in 1981. I am 
quite sure that the survey of 1981 
will be able to give a more favour-
able picture than the last two sur-
veys. In the meanwhile, we have 
established the regional rural banks. 
They have, to a very large extent, 
been able to handle the smaller, the 
marginal and the weaker sections of 
the rural areas. This survey will
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bring out the contribution made by 
the RRBs in the matter of supplying 
credit to the rural population.

A number of criticism was levelled 
against the commercial banks that 
they have not been liberal in supply 
of credit to the rural areas. Actually, 
in 1961 the credit of the commercial 
banks to the rural areas was Rs. 188 
crores. In June, 1981, this has 
increased to Rs. 3700 crores. I do not 
say that it has met all the needs. 
But then I want to place on record 
the commendable progress made by 
the commercial banks in respect of 
providing credit to the rural areas.

Some Members have dealt with the 
question of regional imbalance. This 
has sought to be corrected by the 
Agricultural Refinance and Develop-
ment Corporation. The ARDC has 
identified all the North Eastern States 
as backward States and also identi-
fied 8 States as backward areas to 
which special attention is given for 
the flow of rural credit. These States 
are—Himachal Pradesh, Jammu &i 
Kashmir, Rajasthan, Bihar, Orissa, 
West Bengal, Madhya Pradesh and 
Uttar Pradesh.

Some apprehension was expressed 
by hon. Members that as a result of 
the establishment T)f NABARD 
interest rate is likely to go up. I 
wish to give a categorical assurance 
that the interest rates will not go up 
on this account, because of the estab-
lishment of the NABARD. It may go 
up for other reasons, but it will not 
go up because NABARD is estab-
lished.

Hon. Members also expressed con-
cern over the overdues, which have 
been increasing. It is well known 
that unless there is a proper recycl-
ing of funds, credit becomes scarce 
to the rural areas themselves. It is 
in the interets of the State Govern-
ments to see that overdues aTe not 
allowed to become larger, and that

collections are made regularly, be»- 
cause it is only through that process 
they can provide larger credit to the - 
rural population. If they allow, over-
dues to accumulate, then some of  ̂
these banks will not become eligible 
to borrow from the central organisa-
tion with the result that those areas 
will be starved of credit. So, I would 
take this opportunity to emphasize 
the responsibility of States to see 
that the overdues do not accumulate 
in their respective areas and also to 
see that the re-cycling of funds is 
made to the best advantage.

Some members mentioned about the 
Board of Directors and the Advisory 
Councils. Some Members stated that 1 
Members of Parliament should be 
members of the Board of Directors 
while some others said they should 
not be. My feeling is that Members 
of Parliament, who have the right to 
oversee the activities of a Bank of 
this character, should not be members 
of the Board of Directors. On the 
other hand, they should exercise 
their right of supervision over these 
banks, as well as the apex and cen-
tral banks, so that when the reports 
are placed before Parliament, they 
will be able to make a critical exami-
nation of the working of the Bank 
and offer their comments. By being 
members of the Board themselves, 
they will be placed in an embarras-
sing position and their criticism will 
lose some of its weight. Therefore,  ̂
it is we thought that it is not proper 
for the Members of Parliament to be 
in the Board of Directors. "

Whether they should be in the 
Advisory Council is a matter which 
we will examine, because in the 
Advisory Council they have no 
executive functions, whereas their 
experience, their knowledge and ex-
pertise will be of great use. I will 
have that matter fully examined.

Some members expressed apprehen-
sion that there will be an ouster of 
the jurisdiction of the State Govern-
ment or of the co-operative banks on



National Bank AGRAHAYANA 0, 1903 (SAKA) for Agrl. and 36a
Rural Dev. Bill

account of the NABARD. I wish to 
assure them that there is no such 
scope at all, because NABARD is a 
refinancing institution, which has to 
function through the State Bank and 
apex institutions. For instance, 
NABARD will give loans to the State 
co-operative societies, to the State 
Land Development Banks. It will 
refinance the operations of such insti-
tutions. Therefore, without the State 
institutions it cannot directly give 
any loan to any particular party.

Some of the members, particularly 
Shri Rajagopal Naidu and others, mis-

— took the functions of the NABARD.
They thought it was a primary insti-

- tution which would give direct loans 
to the parties. It is not so. Actually, 
it will be performing* its functions 
only through the primary institutions 
of the States, which will be getting 
refinance from NABARD. So, there 
is no ground at all for the' apprehen- 
*ion that either the importance of the 
co-operative societies or the State 
Governments in this regard would in 
any way be jeopardised or affected.

Shri Ashfaq Hussain said that there 
will be confusion between th« 
NABARD and the RBI with regard 
to • authority. There again I wish to 
assure him that there is no such occa-
sion at all, because the Central Gov-
ernment will contribute 50 per cent 
of the share capital of the NABARD 
and the RBI will contribute the other
50 per cent, and then this becomes 
another new institution. RBI does 
not exercise any supervisory func-
tion over the NABARD but, on the 
other hand, as a co-owner of it will 
see that its policies witft regard to 
credit are maintained. Also, some 
Members asked: Why should the
RBI regulate the credit schemes of the 
NBARD and why should they have 
this power? Sir, the hon. Members 
are aware that the Reserve Bank of 
India is the arbiter in repect of fill 
credit and monetary functions of the 
country. It has to see that there is 
an overall control over credit expan-
sion, it has to see that it ha3 the over_

all control over money supply and it 
, has to see that there is no inflation 

in the country. So, these are the 
functions which can be exercised only 
by one institution and that is the 
Reserve Bank of India and it exercises 
them through various other institu-
tions. We have the IDBI which gives 
credit facilities to industry. We are 
creating the NBARD which will give 
credit and other facilities to the 
rural as well as agricultural opera-
tions. Similarly, the Reserve Bank 
must hc.ve control over all the*e insti-
tutions with a view to see that the 
total money supply in the country is 
regulated. Otherwise there is no 
interference whatsoever from the 
Reserve Bank with the NBARD. In '  
this connection Mr. Chitta Basu asked: 
'Why do you want another institu-
tion?’ As Prof. Ranga said, there has 
been a demand for over 40 years for 
a separate institution to take care of 
agriculture. And to take care of the 
rural handicrafts industries and rural 
artisans has been the demand of the 
country. The national demand, in 
fact, started from Pandit Motilal 
Nehru. Right down to this day every 
successive commission and committee 
has recommended that this should be 
done because the principle is that 
there should be one organisation 
which centralises the activities in 
.respect of rural development. Till 
now there has been no such institu-
tion. There are institutions which 
are taking care of the agricultural 
credit. There are institutions which 
are taking care of the small-scale 
industries. But there are no institu-
tions as such, but some kind of prot. 
grammes with commercial banks tak-
ing care of the handicrafts and the 
artisans. Now, this is the first time 
they are combining the activities of 
all those connected with rural deve-
lopment under one aegis and bring-
ing it under one authority. On the 
other hand. I thought that Mr. Chitta 
Basu should welcome it

SHRI CHITTA BASU: My point 
is: Does it really materially change 
the credit structure or the credit
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flow? The Reserve Bank were doing 
this job till now and merely by 
divesting the powers from the RBI, 
how do you propose to increase the 
credit flow?

SHRI R. VENKATARAMAN: On
the contrary, by having a separate 
institution it will be possible to take 
care of the various interests. If you 
do not have that kind of institution, 
the Reserve Bank with the various 
other functions that it has, with all 
the functions like credit control, 
monetary control and so many other

* things will not be able to devote the 
attention which is required for deve-
lopment of agriculture, rural indus-
tries, rural artisans and so on. That 
is why this is very necessary.

M y frienft, Mr. Mahftjan gave a 
vrey valid support to the Bill and he 
emphasised one thing, viz. that the 
20-point programme which is only a 
programme and which is part of the 
activities of the commercial banks is 
not now under the direction of one 
single authority. THE NBARD will 
be able to take care of this pro-
gramme as well as the programmes 
in respect of the Scheduled Castes 
and Scheduled Tribes—some Member 
also mentioned it—and also the acti. 
vities in respect of the rural artisans 
arid every one of these various cate-
gories connected with rural life. 
Therefore, it will take care of the 
needs of the poorer sections of society 
for which we have under our policy 
laid down that 40 per cent of the 
credit should be given to these sec-
tions before 1985.

Mr. Chandrajit Yadav was also sup-
porting it, but he doubted whether 
credit would be available for research 
activities like fertilisers, pump sets 
etc. I want to assure him that it will 
be available through the primary 
societies and it is one of the functions
of NBAD t0 re-finance such activi-
ties. - ■ ■

* ‘ - L : . i

Shri Uma Kant Mishra complainod 
that some of these funds were going 
to the wealthy and the landed people. 
I cannot deny it. I cannot say that 
it is totally untrue or incorrect. But 
all that we can do is to see that 
better distribution of the available 
credit is made by reserving a portion 
of the credit for the weaker sections. 
It can be achieved in this way and 
this can be monitored by the respec-
tive institutions. We cannot pass a 
law saying that richer persons can-
not have recourse to this nor can we 
specify that certain percentage alone 
should be given to them. All that we 
can say is that we can give directions 
to NBAD to see that in the re-financ,. 
ing schemes that it undertakes, ade-
quate protection is given and adequate 
credit is given to the weaker sections 
of society.

There is another question about the 
Advisory Committee being constitu-
ted in several areas. I have not 
thought about it. We are now think-
ing only of one Advisory Committee. 
I will have the matter examined viz., 
whether there could be Advisory 
Committee in regions in addition to 
one Central Advisory Committee.

Shri Shamanna of course, is a 
Gandhian and he wanted that every-
thing connected with the khadi vil-
lage industries should come under the 
aegis of this NBAD. I am not sure 
it will be possible to do that.. How-
ever, I can assure him that no rural 
activity worth while would be ignored 
by NBAD and it will find the support 
from this institution.

One or two questions were raised 
by Prof. Ranga and also by others 
viz., that this definition of “agricul-
ture'’ does not include horticulture. 
The Supreme Court Judgment which 
was referred to relates to an Income 
Tax case in which the definition of 
agricultural income was interpreted 
to mean that it does not mean to 
include horticulture. Ours is an in-
clusive definition. Nevertheless there 
is no harm to accept it. I am going
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to accept the amendment proposed by 
Shri Parulekar and Prof. Ranga so 
as to make it clear that it will in-
clude. ..

SHRI ASHFAQ HUSSAIN: Does
it include handloom?

SHRI R. VENKATARAMAN: I
will come to that, I have got that.

The next point which has been 
mentioned is that there should be 
special mention of handloom. The 
way in which handloom is financed 
to-day is—the handloom apex society 
gets its credit from the State Co-
operative Bank and the State Co-
operative Bank will be eligible to get 
re-finance facilities from NBAD. 
Therefore, handloom is taken care of.

SHRI ASHFAQ HUSSAIN: Hand-
loom is in private sector also. (Inter-
ruptions)

SHRI R. VENKATARAMAN: Yes,
yes.

They will get from the State Co-
operative Bank and the State Co-
operative Bank will get refinance. 
Therefore, it is taken care of.

I may inform the hon. Member 
when I was incharge of industries in 
Madras, I started separate handloom 
Finance Society for handlooms out-
side the co-operatives. It is possible 
for such an institution to function 
and they will also get the facilities 
through their apex society of the 
State.

I think I have covered almost all 
the points.

SHRI CHITTA BASU: I wanted
expertise... (Interruptions)

SHRI NATHU RAM MIRDHA 
(Nagour): I could have given one
or two good suggestions.

SHRI CHITTA BASU: I have got
one point. I have mentioned the 
Agriculture Finance Corporation 
which has got certain expertise in

the field of resources relating to agri-
culture and rural development. This 
institution has been left out from the 
purview of NBARD. What would be 
the present position of the AFC?

SHRI R. VENKATARAMAN: The 
A.R.D.C. will be completely merged 
with the NBARD and will cease to 
exist. (Interruptions) Agriculture
Finance Corporation is now in the 
A.R.D.C. and the A.R.D.C. will be 
completely merged in the NBARD 
and the NBARD will be the only in-
stitution. There is no question of 
A.R.D.C. existing side by side.

There is the last point which is 
about the salaries and allowances of 
staff. We have come to that already.
(Interruptions).

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR P. 
VENKATASUBBAIAH): If the House 
agrees, the Bill may be passed today 
because at 3.30 p.m. the Private Mem-
bers' Bills come.

(Interruptions)

MR. DEPUTY-SPEAKER: Hon.
Members, whatever time allotted for 
this Bill has already been exhausted. 
You please see the agenda.

SHRI SATISH AGARWAL (Jai-
pur) : We welcome the measures pro-
posed. But I make it very clear that
the discussion.........

MR. DEPUTY-SPEAKER: You will 
get the whole 2£ h6urs time allotted 
for the Private Members’ Bills. . .

SHRI SATISH AGARWAL: In
future, any new measure which has 
to come up should be referred to the 
Select Committee.

MR. DEPUTY-SPEAKER: Some-
times everybody must cooperate. 
What I say is your 2& hours time for 
Private Members’ Bill is not going 
to be curtailed. You will have it. 
Sometime we kill the time, we waste
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the time. So many hon. Members 
were not allowed to speak because of 
this. The hon. Members must note.

Now, is it the sense of the House 
that we will complete this Bill an*d 
go to next business?

SOME HON. MEMBERS: No.

SHRI P. VENKATASUBBIAH' 
Sir, if they show such non-cooperative 
attitude-----

SHRI SATISH AGARWAL: Let
the Finance Minister appreciate the 
position. (Interruptions).

MR. DEPUTY-SPEAKER: Hon.
Members please listen. Time already 
allotted for this Bill is 4 hours. When-
ever any Member speaks, we cannot 
stop him. They want to say every-
thing which they intend to say. 
Therefore, I have to give more time.

SHRI SATISH AGARWAL: We
have always been cooperative.

SHRI R. VENKATARAMAN: Be-
fore I conclude, I heard Shri Chitta
Basu saying about AFC merger also. 
The position is that A.F.C. is an 
independent consultancy organisation 
and will exist like that.

SHRI CHITTA BASU: The AFC
should also be merged.

SHRI R. VENKATARAMAN: AFC 
is an independent organisation. It 
is not a part of A.R.D.C.

MR. DEPUTY-SPEAKER: Shri
Chandrajit Yadav has moved an 
amendment to the motion for conside-
ration. I And he is not present. So, 
I put th* amendment to the vote of 
the House.

367 National Bank
for Agrl. and

Rural Dev. Bill
Amendment No. 1 was put and 

negatived. .

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill to establish a bank 
to be known as the National Bank 
tor Agriculture and Rural Develop-
ment for providing' credit for the 
promotion of agriculture, small- 
scale industries, cottage and village 
industries, handicrafts and other 
rural crafts and other allied 
economic activities in rural 
areas with a view to promoting in-
tegrated rural development and 
securing prosperity of rural areas, 
and for matters connected there-
with or incidental thereto1, be taken 
into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: Now,
we take up the Private Members’ 
Business.

15.30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILL AND RESOLUTIONS

T h i r t i e t h  R e p o r t

SHRI RASHEED MASOOD (Saha- 
ranpur): Sir, I beg to move:

“That this House do agree 
with the Thirtieth Report of the 
Committee on Private Members’ 
Billg and Resolutions presented to 
the House on the 25th November, 
1981.”

MR. DEPUTY-SPEAKER: The
question is:

“That this House do agree with 
the Thirtieth Report of the Com-
mittee on Private Members’ Bills 
and Resolution presented to the 
House on the 25th November, 1&81.”

T h e -motion w j  ad op ted .


